4
SLP(C) No. 18207-18209 OF 2001

| TEM No. 7 Court No. 7 SECTI ON | VB
AN MATTER
SUPREME COURT OF I NDI A

RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No.18207-18209/2001

(From the judgenent and order dated 30/03/2000 in CAP 14509,
16642 & 16579/99 of The H GH COURT OF PUNJAB & HARYANA AT
CHANDI GARH)

SUBHASH CHANDER AND ANR. Petitioner (s)
VERSUS

STATE TRANSPORT APPELLAT TRI BUNAL & ORS. Respondent (s)
(with appln. for c/delay in filing SLP & with prayer for
interimrelief)
( For Final Disposal )
Wth
SLP(C) No. 17232- 17233/ 2001
(with appln. for exenption fromfiling C C of the inmpugned
judgment and with prayer for interimrelief)
(For Final Disposal)
SLP( C) No. 21090/ 2001
(with prayer for interimrelief)
(For Final Disposal)
SLP( C) No. 22860- 22861/ 2001
(with appln. for exenption fromfiling OI and with prayer
for interimrelief)
(For Final Disposal)
SLP( C) No. 39/ 2002
(with appln. for exenption fromfiling O and with prayer
for interimrelief)
(For Final Disposal)

Date : 06/03/2002 These Petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTICE M B. SHAH
HON BLE MR JUSTI CE DORAI SWAMY RAJU

Sudha Paul, Adv. for
Rani Chhabr a, Adv.

For Petitioner (s)

n -

For Respondent (s) S. Janani, Adv.

RK Kapoor, Adv. for
Ani s Ahnmed Khan, Adv.

Bal dev Kapoor, Adv.
Raj esh K Sharma, Adv. for
Goodwi I | | ndeevar, Adv.

Prag P Tripathi, Sr. Adv.
Anusuya Sal wan, Adv.
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M. KG Bhagat, Adv. for
M. Debasis M sra, Adv.

M. Rajeev Sharmm, Adv.

UPON heari ng counsel

At the request of |

the Court made the follow ng
ORDER

earned counsel for the parties these

matters are adjourned for one week.

(D. L. Chugh)
Court Master

(K. K. Chadha)
Court Master



